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S au rash tra , G u jara t, is a place of 
w orkship of g rea t im portance. I t  is 
also a tem ple of an tiqu ity  and beauty .

A ite r the  1975 cyclone, it w as da-
m aged, b u t no repairs  w ere conducted.

In  October, 1981, ano ther cyclone 
h it  the  tem ple and  the s tru c tu re  was 
m uch  affected and cracked up.

The Archaeological survey of India 
carried  out an inspection of th e  build-
ing, m ade a survey and they closed 
th e ir  office w ithout m aking any con-
cre te  suggestions for repa irs  or bud-
get provision.

I would like to d raw  th e  a tten tion  of 
the  G overnm ent to m ake specific bud-
get provision th is  year ioif th is  and 
therefo re  would like th a t th is  m a tte r 
be discussed in the  House very  early.

(iv) Sa t y a g r a h a  by  In s pe c t o r s  o f  
Gener al  Insu ra nce  in dustry  f o r . 
r ed r ess a l  o f  t h e ir  gri evances .

SHRI T. S. NEGI (Tehri G arhw al): 
The Inspectors of G eneral Insurance 
in d u s try  (subsidiary  com panies: 1.
N ational Insurance Co. Ltd., 2. New 
India  A ssurance Co. Ltd., 3. O riental 
Insu rance  Co. Ltd., 4. U nited India 
Insurance Co. Ltd.) a re  on relay  hun-
ger s trike  a t Boat Club, New Delhi, 
from  22nd M arch onw ards.

They are  observing ‘sa ty ag raha’ to 
focus the  a tten tion  of the P arliam en t 
and G overnm ent tow ards the  m is-
m anagem ent ex isting  in  the  general 
insurance industry . Inspector also 
suffer because of the fact th a t th e ir 
prom otion and pay depend on the 
policy lim it fixed for them . B ut since 
taken  care of by th e  officers, the  
policyholders get annoyed and  refuse 
to tak e  policy. Therefore, th e  inspec-
tors suffer, f

The G eneral Insurance Companies are 
unable to:

I, D eliver in su ran ce  docum ents to 
its  clients

2. Settle, process and  pay  claim s cn  
the  policiesi quickly and  in fac t in  
m any  cases, they  a re  ju s t not paying 
any  claim s or m aking inadequate  
com pensation.

3. Accept business from  the  w eaker 
section of the  society. On p aper they  
advertise  th a t they  a re  insuring  cat-
tle, pum psets, hull (country  craft), 
crops, etc. b u t in actual praclice  they 
a re  refusing  to do these insurance.

4. C harge un ifo rm  prem ium  rates. 
They quote prem ium  ra tes  a t th e ir  
sw eet w ill depending on the  type of 
the  client. For b u rg la ry  insurance 
of shops containing sim ilar commo-
dity , the  com panies m ay charge Rs. 6 
per thousand and in some cases m ay 
charge Rs. 2 per thousand.

5. In su re  under uniform  p a tte rn . 
'They insure  a t th e ir  w him s and fancy. 
If they feel like, they  w ill insure  the 
goods, and  if they do not feel like, 
they  will refuse the  insurance. No one 
in the  com pany can give sufficient and 
good cause for these acts.

They are  on hunger strike, because 
they  have to face the clients and sell 
insurance. Today they are  unable to 
keep  up the  prom ises they  m ake to 
the clients w hile tak ing  th e ir  insu-
rance. The Com panies of insurance 
ju s t do no t want, to  work. H igher 
officers do not care because th e ir pay 
and prom otions depend on th e ir  se-
niority .

Therefore, if the G overnm ent and 
G eneral Insurance C orporation w an t 
to  do some th ing  to b e tte r th e  existing 
s ta te  of affairs, k indly  probe deeper 
in to  the  activ ities o f G eneral Insu-
rance Com panies and  get th e ir  grie-
vances redressed a t the earlist.

SHRI HARIKESH BIHADUR (Go-
rak h p u r): Sir, I support his sta te-
m ent. I had  also gone th e re  to-day to 
v isit them .


